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far < @ ARTAR a3 ) ofaa -

(1)

@)

Pls 99 URTUSR, 997 AT SUSIRIGRI & 3Mesl AT aRe &, fHll @afdd &, s
foeg 59 sfafg & ded @ agafd ura ey fodl Brs meiRd SerT & Fara
F1 AT HeE 8, FRUR o) o ¢ |

9 U & deq RN - dTell YA URIeR] f§97 srawad e sifigad &l
T W VIS, IT IRTIR fdd o7 Aol § AR @9 el v a1
e IFT & IR & FH IR B |

ARTaR @afdd @1 9ee R Bl 31 AfF 1—TEAd 99 Wefd B A0 A YA DIg o
TN, ST A1 foTde efiwer o1 aR1—21 & deq [l afdd & IRwR f&ar &, v aafad

faN

BT 3 3T & F99 bl BXdRIRd B R b STd Hf 3MaegdhdT 81, Aol § SifShTRdar v
qTel TUSTIIBRI AT Fhedd o= & ATRTe] & THeT SURT BRI, BlIs THT |
DUfral gRT 3URT |—

(1)
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Ffferm F grgunfaa fe ds @1 9l 98 sl afe 9 9w afed o) <ar ' fe
TR D! SHGRI & 947 fobar Tar o a1 I8 fh S99 U TR BT AHh & folg
Yo qeRdl SRl o |
U gRT (1) # srafde fdl 919 @ B gy o, SiEf &0 SR gRT s9 i @
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ferd, Yagd, Ifad a7 = AR & e a1 HelTd a1 diRaE! & dRU
frar T ® 981 o1 e, ueHd, i a1 3 SIS WY SN STURT BT QIS aHs
STRATT SR BRarg fby ST &1 9R7 BRI 3R Jeg9R gfvsa fam SR |
ATET— 3 ORI S YA & fo1g —
@) o 9 g 7 33 e e G o8 wH O wgen |afafa
IfITAT BT PIS I FE IMASA 2;
@) i@ ddy H FRYE B d BH & WRiER W enfie B

24, GYd BT R |-

(1)

STef PIs P, fIRT gaTT AT {31 R garT, 3R /A1 B1s A7 fobell IS SmenniRa ST
RS BT & /s forg 59 IfSRm & a1 $9a i 99R 1Y FRMEe & urawmi
& A BIS AT st 21 &, 98l Sladd (& ddfdae |ifdd T8l dR fear Sar
e, R A1fdd &= &1 IR SIfgad 1R ENT, I AMl S & a8 Hres Smerid SanT
FArferd o |

SEl 39 AR s s9a A g9 Y FRmEe & [Iwg B oRe & forg
frd) faoE H, I8 <enfud &1 AT © fo oy 'aifitd els drs fhdl afdd & w1
JETRT TN & gRAR #, A1 1 U el W S8l R/ TR0l fhar S & e,
ST fhar T o, 98 Sead {6 ddfdad dfdad @l wR e Siar g, e Anfdd




fagR ToTe (SMATHRUT), 29 3N 2025 9

25.

26.

27.

28.

29.

30.

31.

32.

PR BT AR AMYFd W BN, I8 AFT ST 6 W0 Afdd o7 g9 s & ar 9@
AT 991 Y frETael & gl & Seciod fhar 21
URT BT G |— Pls W T 39 I8 & 19 41T fh) SR &1 s, Uar
R ST PRATl T2AT & IR H AFAYA USIOHN & AT bl W Al &, o 5y
WHR RT AT AU UIHN §RT 59 (T wgfad wu 3 wifdegd fdar war &1, forlkad
gfded IR o |
ATATAA BT JRASTRAT |— T2 5ofl & AP IRMGRT & AR A <A Bl IR 59
ffd & orfia s fedt sruRmer &1 gieror \E BN |
URTE BT GIHA |—
(1) 39 [T T SR gRT MG Ua<d 99 UQTEhNT:
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P IS BT A 39 ATIH B S HeTH WIBR gIRT M- BT e gilkd
g
|

oM & i fafdd Hea &1 yoaE @R el oM W, faged

4,
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ST |
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IATIT USRS A1 YIfred usifrerl did d4a® 81 |— AU UeIUaN 3R Iid
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WA W & 305348 & TS (3) B I Saa AAFRA FT SRS A9 ¥ WG WS T TRAT |

faER—ToTuId & Sev ¥,
TWHR & Ao |
(Bihar Act 4, 2025)
The Bihar Wood-Based Industries (Establishment and Regulation) Act, 2025
AN
ACT

Preamble.- The Bihar Saw Mill (Regulation) Act. 1990 regulates the establishment
and operation of saw mills, veneer mills, plywood pasting units and composite units in the
State of Bihar.

And whereas there are various other kinds of industry which are based on wood or
other form such as sandal, katha wood etc. as their raw materials. These units, like Katha
industry, charcoal units etc. have significant impact on the forest/tree cover/greenery in the
State of Bihar and hence are required to be regulated through legal instrument.

And whereas provision has to be made for utilization of amount realised from Wood
Based Industries, by way of fees/penalties etc, on execution of schemes for increasing the
forest/tree cover in the State.

And whereas in view of aforementioned facts and requirements, “Bihar Wood Based
Industries (Establishment and Regulation) Act, 2025 has been prepared to replace the
existing “Bihar Saw Mills (Regulation) Act, 1990.”

Now, therefore, be it enacted by the Legislature of the State of Bihar in the seventy
sixth year of the Republic of India as follows :-

1. Short title, extent and commencement. —
(1) This Act may be called The Bihar Wood-Based Industries (Establishment and
Regulation) Act, 2025.
(2) It shall extend to the whole of the State of Bihar.
(3) It shall come into force with effect from the date of its publication in the Bihar
Gazette.
2. Definitions. —

(1) In this Act unless there is anything repugnant to the subject or context-

(a) "Act" means the Bihar Wood Based Industries (Establishment and
Regulation) Act, 2025,

(b) "Industrial Estate or Industrial Area” means areas notified by the
State Government for establishment of Industries including the Wood
Based Industries;

(¢) "license" means a license granted under section 10 of this Act;

(d) "licensee” means any person possessing a license duly granted under
section 10 of this Act;

(e) "licensing officer” means a licensing officer appointed under Section 5
of this Act;
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)

@
(h)
@)

1)
(K)
)

"A person'’, for the purpose of this Act, means any applicant including
an individual or Karta of a Hindu Undivided family or a partnership
firm under the Indian Partnership Act, 1932 or a Company under the
Companies Act, 2013 or a registered Co-operative Society;

"Principal Chief Conservator of Forests' means a forest officer of the
rank of the Principal Chief Conservator of Forests in the State;
"prescribed authority' means a prescribed authority appointed under
Section 6 of this Act;

"Round log" means a piece of wood in its natural form, having mid
girth of thirty centimetre or more under bark and it includes such round
log even after its bark has been removed or its surface has been dressed,
manually or by using a band saw or any other machine or equipment, to
make its cross section square or near square for the purpose of ease in
its transportation and / or storage;

"saw mill"" means a wood based industry for conversion of round logs
into sawn timber;

"Sawn Timber"” means beams, scantlings, planks, battens and such
other products obtained from sawing of a round log;

"sawing and/ or Processing' with its grammatical variations and
cognate expressions means operations of sawing, cutting, slicing,
peeling, converting, fashioning or seasoning of wood and includes
preservation and treatment thereof either by mechanical or chemical
process with the aid of electrical or mechanical power. It shall include
the act of extraction of other residues (Katha or Pulp, resin, rosin, fibre,
gum etc.) from wood or any activity in which wood is utilized as a raw
material.

(m) "Selected wood based Industry' means a wood based industry having

(n)

(0)
(p)
(@
(r)

(s)

(t)
(u)

its seniority position within the compiled seniority list at State level as
determined under section 9 of this Act;

"Non Selected wood based Industry” means a wood based industry
having its seniority position beyond the compiled seniority at State
Level permissible number of units as determined under section 9 of this
Act;

""State' means the State of Bihar.

"State Level Committee or SLC" means the Committee constituted by
the State Government under section 3 of this Act.

"Vehicle” means a mechanically propelled vehicle or any vehicle
drawn by human beings or by animals and includes truck, tractor,
trolly, motor vehicle, boat and carts;

"Wood' includes trees when they have fallen or have been felled and
all wood of any species, except bamboos, whether cut, converted,
fashioned, sawn or hollowed out for any purpose or not.

"Wood Based Industry' means any industry which processes wood as
its raw material (Saw Mills/ Veneer/ Plywood or any other form such as
sandal, katha wood etc).

"Charcoal” means a form of carbon derived from incomplete
combustion of wood derived from a tree.

"Composite unit"" means any industry where different kinds of wood
based industries are under operation.
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)

(v) "Year" means a Calendar year which commences on the 1st day of
January and ends on the 31st day of December of the year.

Words and expressions used but not defined in this Act and defined in the

Indian Forest Act, 1927 (XVI of 1927), shall have the same meaning

respectively assigned to them in that Act.

Constitution of the State Level Committee :-

1)
)

3)

4

)
(6)

The State Government by notification shall constitute a State Level
Committee (SLC) to perform the functions assigned in or by this Act.

The State Level Committee shall consist of the following & members:-

a) | Principal Chief Conservator of Forest (HoFF) Chairman
b) | A representative of the Regional Office of the Member
Ministry of Environment, Forest and Climate
Change not below the rank of Conservator of
Forests.

c) | A representative of the State Forest Department | Member
not below the rank of a Conservator of Forests
dealing with preparation of working plans/
working schemes.

d) | Director / Additional Director of Department Member
Industry, Bihar.
e) | Managing Director of the Bihar Forestry | Member
Development Corporation Ltd.
f) | An officer not below the rank of Conservator of | Member
Forests working in the Forest Head Quarters Secretary
The State Level Committee may co-opt an officer from Territorial wing of
the Forest Department not below the rank of Conservator of Forests and
officers from Department of Agriculture and Department of Revenue & Land
Reforms, Government of Bihar.

State Level Committee will invite a representative of the wood based
industry nominated by anyone Saw-mill association as a special invitee to
each and every meeting of the State Level Committee.

The quorum for the meeting of the State Level Committee shall be at least
fifty percent of the permanent members.

The State Level Committee shall meet at least once in three months.

Powers and Functions of the State Level Committee — The State Level Committee
(SLC) shall —

(i) Assess the availability of timber in the State by way of appropriate study
on demands and supply, as and when it decides. Devise suitable
mechanism for sustainable use of timber in a way that does not affect the
forests and the tree cover of the area adversely.

(ii) Approve the name of Wood Based Industries which may be considered

for grant of fresh license or enhancement of the existing licensed
capacity, in case the SLC is satisfied that wood is available legally for the
said new Wood Based Industries (such as Trees outside forest, Forests
etc).

(iii) Ensure that the amount (realised from Wood Based Industries) lying with

the State Forest Department is utilized for the purpose of afforestation /
plantation only.
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(iv) Examine any other matter referred by the State Government and send
appropriate recommendation to the Ministry of Environment, Forest and
Climate Change.
Appointment of Licensing Officer. —

(1) The State Government may, by notification, appoint an officer, not below
the rank of Divisional Forest Officer, to be a Licensing Officer for the
purpose of this Act;

(2)  The State Government may define the local limits within which a Licensing
Officer shall exercise the powers conferred and perform the duties assigned
to him by or under this Act.

Appointment of Prescribed Authority. —

(1) The State Government, may by notification, appoint an officer, not below the
rank of Conservator of Forests, to be the Prescribed Authority, for the
purpose of this Act;

(2) The State Government may define the local limits within which a Prescribed
Authority shall exercise the powers conferred and perform the duties
assigned to him by or under this Act.

Application for license. —

(1) On or after the date of commencement of this Act, no person shall establish
and / or operate any Wood Based Industry, except under the authority and
subject to the conditions of a license granted in that behalf under this Act on
an application made by such person,;

(2) A license issued under the Bihar Saw Mills (Regulation) Act, 1990 shall be
deemed to have been issued under this Act.

Declaration of restricted places and prohibited areas for the Wood Based
Industries. —

(1) In respect of distance from the boundary of the nearest notified forests or
protected areas, Wood Based Industries shall be allowed to operate in the
State at a distance as per State-specific order / approval of the Hon'ble
Supreme Court / Hon'ble Patna High Court / Central Empowered Committee
or beyond ten kilometres of aerial distance from the boundary of the nearest
notified forests or protected areas whichever is less.

(2) The provision under sub-section (1) will not be applicable to roadside /
railway side / canal side plantations, which have been declared as Protected
Forest.

(3) A Wood Based Industry can be established in an Industrial Estate /Industrial
Area or a Municipal area (Nagar Nigam / Nagar Palika / Nagar Panchayat)
irrespective of the aerial distance from the boundary of nearest notified forest
or protected area.

(4) The State Government may, by notification, for reasons mentioned therein,
declare any area to be a prohibited area, for the period specified therein.

During the period an area is declared to be a restricted area or a
prohibited area under this Act or any other order made there under, the
following consequences shall ensue, namely-

(a) no license shall be granted for establishment of Wood Based Industry
in that area;

(b) no license of Wood Based Industry shall be renewed during that
period in that area;
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(¢) Wood Based Industry situated in that area shall cease to operate and
keep its operation closed.

(d) No claim on account of damages as a result of such cessation of
operations or closure shall lie before any authority nor any damages
arising out of such cessation/ closure, if any, shall be payable to the
licensee.

5) (a) The State Government may issue directions for disposal of such wood

/ wood produce which has been received till the date of declaration of
an area as restricted or prohibited under this section.

(b) The affected wood Based industry will be allowed to operate beyond
the restricted area subject to the provisions under sub-section (1) of
Section 8.

Fixation of number of various Wood Based Industrial units in the State and
restriction on machinery - The State Government, on the basis of recommendation
made by State Level Committee on the assessment of availability of timber/wood
vis-a-vis the estimated annual consumption of timber/wood by various Wood Based
Industries, shall fix the number of different types of Wood Based Industries for their
operation in the State from time to time and fix the number and/or type of machinery
units to be used by them.

Grant and renewal of license. —

(1

)
3)

(4)

)

(6)
(7

(8)

License may be granted for new Wood Based Industry in cases where the
number of licensed Wood Based Industry is less than the number of
permissible units as determined under section 9 of this Act.

The State Government may issue guidelines for issuance of new licenses.

An application for license under Section 7 of this Act shall be in such form
and shall be accompanied by such fee and security deposit, as may be
prescribed by the State Government.

On receipt of an application, the Licensing Officer may, after making such
enquiry as he may deem fit, take steps to grant the license in accordance with
rules made under this Act.

No license to a Wood Based Industry shall be granted or renewed without
obtaining prior approval of the State Level Committee.

Provided that the State Level Committee may delegate the power of
renewal of license of a wood based industry to the Divisional Forest Officer
of the concerned Forest Divisions.

A license granted under this section shall be subject to the provisions of this

Act and to such conditions as may be prescribed therein.

The license shall be issued for a period fixed by the State Government and on

its expiry shall be renewed on an application in such form and accompanied

with such fees as may be prescribed by the State Government.

Industry/processing plants, not using round logs of domestic origin or

operating without a band saw or re-saw or circular saw of more than thirty

centimetre diameter shall not require license in cases where they use:-

a.  sawn timber, cane, bamboo, reed, plywood, Veneers or imported wood
procured from legitimate sources;

b. block board, Medium Density Fibre (MDF) board or similar wood
based products procured from legitimate sources;
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)

c. round log / timber from species declared as agro-forestry/ agricultural
crops and / or exempted from the purview of felling and transit regime
in the State and procured from legitimate sources.

Provided that the State Level Committee may allow installation of
circular saw of diameter upto 60 (sixty) centimetre in such industries having
specialized requirement.

Industries specified under sub section (8) of this section shall be registered

with the office of the concerned licensing officer and shall be regulated as

per the directions issued by the State Government.

Transfer of license —

(1
)

Transfer of license on sale / succession etc. shall be done with the approval
of State Level Committee.

The State Government may issue guidelines for transfer of license under this
Act.

Seniority inter-se between the licensed Wood Based Industries—
(1) The seniority list of licensed Wood Based Industries shall be prepared and

published for each category.

(2) In case of transfer of license under section 11 of this Act, the seniority of

such Wood Based Industry shall remain unchanged.

(3) The State Government shall issue guidelines for preparing the inter-se-

seniority list of various Wood Based Industries.

Power of entry, inspection, search, seizures etc. —

(1)

(2)

For the purpose of ascertaining the location or, examine the functioning of a

Wood Based Industry or with a view to ensure compliance of the provisions

under this Act and the Rules made thereunder, the Licensing Officer or any

other Forest Officer not below the rank of Beat officer (Forester) authorised
by the Licensing Officer in this behalf, may-

(a) enter and inspect a Wood Based Industry;

(b)  order for the production of any document, book, register or records in
the possession of any person having the control of or employed in
connection with a Wood Based Industry for examining;

(¢) search any person, premises, vehicle, machine, tools and equipments
used or intended to be used in contravention of the provisions of this
Act and the Rules made thereunder and may stop any vehicle or
person for this purpose;

(d) seize any wood, plants and machinery, tools, vehicle and any other
articles suspected to be involved or used or is about to be involved or
used in contravening the provisions of this Act or the Rules made
thereunder.

The provisions under relevant section of the Bharatiya Nagarik Suraksha

Sanhita, 2023 relating to search and seizure shall, so far as may, apply to

searches and seizure under this Section.

Submission of returns. - Every licensee shall submit such returns relating to the
business of the Wood Based Industry in such forms and to such officers and at such
frequency as may be prescribed by the State Government.

Records to be maintained by the Wood Based Industries - All Wood Based
Industries shall maintain records with supporting documents in the forms as may be
prescribed by the State Government and regularly update the same. These records
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shall be produced during inspection. It shall be presumed, in respect of the stock of
wood which is not accounted for satisfactorily, that the same has been obtained
unlawfully and such stock shall be liable to confiscation.

Prohibition of electric connection etc., in unlicensed Wood Based Industry. —

(1)

(2)

On and from the date of commencement of this Act, notwithstanding
anything contained in any enactment relating to electricity for the time being
in force, no electric energy shall be consumed and no electric connection
shall be installed for the purpose of a Wood Based Industry or continued for
that purpose unless such Wood Based Industry is duly licensed and operated
in accordance with the provisions in this Act.

The State Government may make Rules for the purpose of the provisions of
this section.

Revocation or Suspension of license and Appeal —

(1)

)
3)

(4)

If the Licensing Officer is satisfied, either on a reference made in this behalf
or otherwise, that-

(a) the licensee has parted, in whole or in part, with his control over the
wood based industry or has acquired such unit without obtaining the
approval of the State Level Committee as provided under section 11
of this Act; or

(b) the licensee has ceased to operate his unit; or

(¢) the licensee has without reasonable cause, failed to comply with any
of the conditions of the license or any direction lawfully given by the
Licensing Officer or has contravened any of the provisions of this
Act or the Rules made thereunder; or

(d) the licensee has kept in the premises of his Wood Based Industry any
wood / plant produce which he is not able to account for
satisfactorily and consequently which is liable to be confiscated
under Section 18; or

(e) the licensee is involved in activities prejudicial to the interest of
Forest Conservation, then without prejudice to any other penalty to
which licensee may be liable under this Act the Licensing Officer
may, after giving the licensee an opportunity of showing cause,
revoke, or suspend the license and forfeit the sum, if any, or any
portion thereof deposited as security for the due compliance of the
conditions imposed in the license.

A copy of every order issued under sub-section (1) shall be given to the
licensee, the Prescribed Authority and the State Level Committee.
Any person aggrieved by an order of Licensing Officer under section 10, 11
and 17 of this Act may file an appeal before the Prescribed Authority, within
thirty days from the communication of such order.
The Prescribed Authority may, either suo motu or on an appeal, call for and
examine the records of an order passed by the Licensing Officer under
section 10, 11 and 17 of this Act and may make such enquiry or cause such
enquiry to be made and pass such orders, as he may deem fit, preferably
within a period of ninety days.

Provided that no order prejudicial to any person shall be passed
without giving him an opportunity of being heard.
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18. Confiscation of Wood Based Industry etc. and Appeal-
(1) The Licensing Officer may order for confiscation of the stock of wood

2)

3)

4)

()

unlawfully stored in whole or in part together with the plants and machinery,

vehicles, implements, equipments or any other articles which have been used

in the commission of the offence in cases where:

(a) a Wood Based Industry is established or operated in an area
declared to be restricted or a prohibited area under Section &; or

(b) a Wood Based Industry is established and / or operated without a
valid license; or

(c) a Wood Based Industry is operated after suspension or revocation
of license; or

(d) a Wood Based Industry is operated with the aid of electrical energy
or electrical installation in contravention of the provision of Section
16; or

(e) unaccounted wood is found in the premises of the Wood Based
Industry.

An intimation about initiation of proceedings for confiscation of property
shall be sent to the magistrate having jurisdiction to try the offence on
account of which seizure has been made.

No order of confiscation of any property shall be made under sub-section (1)
unless the person from whom the property is seized, and in the case where
the owner of such property is known, such person is given-

(a) a notice in writing intimating him of the grounds on which the
confiscation of such property is proposed;

(b) an opportunity of making a representation in writing within such
reasonable time as may be specified in the notice against the
grounds for confiscation; and

(c) a reasonable opportunity of being heard in the matter.

Appeal against the order of confiscation- Any person aggrieved by an order
of confiscation may, within thirty days of the order, or if the fact of such
order has not been communicated to him within thirty days of date of
knowledge of such order, prefer an appeal in writing, accompanied by such
fee payable, in such form as may be prescribed, along with the certified copy
of order of confiscation, before the Prescribed Authority of the area in which
the seizure has been made.

Bar of Jurisdiction of Court etc. in certain circumstances- On receipt of
intimation under sub section (2) of this section about initiation of proceeding
for confiscation of property by the Magistrate having jurisdiction to try the
offence on account of which the seizure of property which is subject matter
of confiscation, has been made, no court shall have jurisdiction to make
orders with regard to possession, delivery disposal or distribution of the
property with regard to which proceeding of confiscation has been initiated
under this Act.

19. Property to vest in the Government in respect of which confiscation order passed
Under section 18(1) or 18(3) or 18(4) has reached its’ finality.-

(1)

Where an order of confiscation of any property passed under sub-section (1)
or sub-section (3) or sub-section (4) of section 18 has become final in respect
of the whole or any portion of such property, such property or the portion



20.

21.

22,

23.

fIgR TToTe (RITYRYT), 29 3T 2025 19

thereof, as the case may be, shall vest in the State Government free from all
encumbrances.

(2) An order of confiscation under sub-section (1) or sub-section (3) or sub-
section (4) of section 18 shall not be deemed to bar on the imposition of any
such other penalty to which the person from whom the property is seized is
liable under this Act.

Penalties. -

(1) operation of any wood based industry without obtaining license under this act
shall be a cognizable offence.

(2) If any person contravenes or attempts to contravene or abets the

contravention of any of the provisions of this Act or the Rules made
thereunder he/she shall be punishable with imprisonment for three months
which may extend to one year, and / or with a fine of Rs 10000/- (Ten
thousand) which may extend to Rs 100000/- (One Lakh) or with both.

Power to arrest without warrant.-

0y

2)

Any Forest Officer may, without orders from a Magistrate and without a
warrant, arrest any person, against whom a reasonable suspicion exists of his
being involved in the operation of a wood based industry without obtaining
license under this Act.

Every officer making an arrest under this section shall, without unnecessary
delay, release the arrested person on bond, or send the person arrested before
the magistrate having jurisdiction in the case, or to the Station House Officer
of the nearest police station.

Power to release an arrested person on bond.- Any forest officer of the rank not
inferior to that of a Assistant Conservator of Forest, who or whose subordinate, has
arrested any person under the provisions of section 21, may release such person on
his executing a bond to appear, if and when so required, before the magistrate having
jurisdiction in the case, or before Station House Officer of the nearest police station.
Offence by Companies. —

(1)

Where an offence under this Act has been committed by a Company, every
person, who at the time of commissioning of the offence was in charge of, and
was responsible to, the company for the conduct of the business of the
company, as well as the company, shall be deemed to be guilty of the offence
and shall be liable to be proceeded against and punished accordingly.

Provided that nothing contained in this sub-section shall render any such

person liable to any punishment provided in this Act if he proves that the offence
was committed without his knowledge or that he exercised due diligence to prevent
the commission of such offence.

(2)

Notwithstanding anything contained in sub-section (1) where an offence
under this Act has been committed by a company and it is proved that the
offence has been committed with the consent or connivance of, or is
attributable to any neglect on the part of, any director, manager, secretary, or
other officer of the company, such director, manager, secretary or other
officer shall also be deemed to be guilty of that offence and shall be liable to
be proceeded against and punished accordingly.

Explanation. - For the purpose of this Section-

(@
(b)

"company" means any body corporate, and includes a firm or a Co-operative
Society or other association of individuals.
"director" in relation to a firm, also includes a partner/partners in the firm.
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Burden of Proof. —

(1

)

Where wood, whether sawn or unsawn, and/or wood or plant produce is
recovered from a Wood Based Industry for which no valid license exists in
accordance with the provisions of this Act or the rules made there under, it
shall be presumed that the Wood Based Industry was in operation until the
contrary is proved, burden to proof of which shall lie on the accused.

Where, in any prosecution for an offence against this Act or the rules made
there under, it is established that any wood declared unlawful was seized in
the premises of a Wood Based Industry of a person, or at any site where
sawing / processing was being done, it shall be presumed that such person
has contravened the provisions of this Act or the rules, made thereunder until
the contrary is proved, the burden of proving the same shall lie on the
accused.

Cognizance of offence. - No court shall take cognizance of any offence punishable
under this Act except on a report in writing of the facts constituting such offence
made by the Licensing Officer or any person duly authorised by the State
Government or the Licensing Officer in this behalf.

Jurisdiction of court. - No court inferior to that of a Judicial Magistrate of the first
class, shall try offence punishable under this Act.

Compounding of offence. —

(1) Forest Officer empowered by the State Government in this behalf may:

2)

)

(a) accept from any person, whose license is liable to be revoked or
suspended under clause (c) of sub-section (1) of Section 17 or who is
reasonably suspected of having committed for the first time an offence
relating to non-submission of return under Section 14 or of non-
maintenance of account of stock under Section 15 of this Act or
processing of wood/ any other form such as sandal, katha wood,
charcoal etc, unlawfully obtained which is less than half a cubic meter
in volume, a sum prescribed in the rules made under this Act in lieu of
such revocation or suspension or by way of compounding for such
offence, as the case may be, and may impose as a penalty a sum
prescribed in the rules and shall order confiscation of unlawfully
obtained wood and or any other form such as sandal, katha wood,
charcoal etc. which was seized.

(b) in case any property has been seized as liable to confiscation under
section 18 of this Act, at any time before an order of confiscation is
passed by the competent authority under this Act, release the same on
payment of the value as prescribed in the rules.

On the payment of such sum of money, or such value, or both, as the case may
be, to the forest officer, the accused person, if in custody, shall be discharged,
the property seized shall be released, and no further proceeding shall be taken
against such person or in relation to such property.

The provision of this section shall not apply to the Wood Based Industry
operating without a valid license.

Licensing Officer or an authorised person to be a public servant. - The Licensing
Officer and every officer duly authorised to discharge any duties assigned to him or
required under this Act shall be deemed to be a public servant within the meaning of
relevant provision of the Bharatiya Nyaya sanhita, 2023.
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Punishment for wrongful seizure-Any Forest Officer who vexatiously and
unnecessarily seizes any property on the pretence of seizing property liable to
confiscation under this Act shall be punishable with a fine of Rs 10000/- (Ten
Thousand) which may extend to Rs. 100000/- (One Lakh).

Protection of action taken in good faith. - No suit, prosecution or other legal
proceedings shall lie against the State Government or any officer or person or
authority for anything which is done in good faith or intended to be done in
pursuance of the provisions of this Act or any Rules or order made thereunder.
Rewards. - The Court or the Licensing Officer, as the case may be, may by order
permit giving of reward in the shape of an amount which is not more than one-fourth
of the amount of fine and/or of the value of the property forfeited and/or confiscated
to such person or persons whose information has indisputably led to the detection of
the contravention of any of the provisions of this Act or the Rules made thereunder.
Power to make Rules. —

(1) The State Government may by notification and subject to the condition of
prior publication for the comment of stakeholders make Rules to carry out
the purpose of this Act.

(2) In particular, and without prejudice to the generality of the foregoing power,
such Rules may provide for all or any of the following matters, namely-

(a) The Form in which application shall be made under sub-section (3)
of Section 10 and the fee and security deposit which shall
accompany such application;

(b) Conditions under sub section (5) of section 10 subject to which
license may be granted;

(¢) the period for which, the fee on the payment of which and the
condition subject to which the license may be renewed under sub-
section (6) of Section 10;

(d) the form in which, the officer to whom and the period in which
returns shall be submitted under Section 14;

(e) provisions for installation of electric connection, etc. under sub-
section (2) of Section 16;

(f) provisions for utilization of amount realised from the Wood Based
Industries, by way of fees/ penalties etc., on execution of schemes
for increasing forest/ tree cover in the State.

(g) any other matter which is required to be or may be regulated.

(3) Every Rule made under this Act shall be laid, as soon as may be after it is
made, before each house of the State Legislature while it is in session for a
total period of fourteen days which may be comprised in one session or
in more than one successive sessions, and if, before expiry of the session in
which it is so laid or the session immediately following, both the Houses
agree in making any modification in the Rule or both the Houses agree that
the Rule should not be made, the Rule shall thereafter have effect only in
such modified form or be of no effect as the case may be. However, any such
modification or annulment shall be without prejudice to the validity of
anything previously done under that Rule.



33.

34.

3S.

36.

37.

22

fIgR ToTe (TYIRUT), 29 T 2025

Other Acts and laws not to apply to Wood Based Industry. - Nothing contained in
any other Act, or Law, Rule, Order or any other thing having a force of law in any
area of the State shall apply to the matter relating to Wood Based Industries and
processings in respect of which provisions are contained in this Act.

Moreover, all the Wood Based Industries will follow all environmental and
other regulations prescribed by the State Pollution Control Board, the Central
Pollution Control Board and the Ministry of Environment, Forest and Climate
Change as applicable to these industries under the Environment (Protection) Act,
1986 and other Central and State Acts and guidelines.

Provisions of the Act not applicable on certain activities.- The provisions of this
Act or the Rules made thereunder shall not apply to-

(a) the ordinary operations of carpentry not involved in sawing operations;

(b) the Wood Based Industry owned by the State Government.

Power to make amendments. - If any difficulty arises in giving effect to the
provisions of this Act, the State Government may, by order, do anything not
inconsistent with the provisions of this Act which appear to it to be necessary or
expedient for the purpose of removing the difficulty.

Provided that no such order shall be made after the expiry of a period of two
years from the date of commencement of this Act.

Repeal and Saving. —

(1) The Bihar Saw mills (Regulation) Act, 1990, (as amended from time to time)
and the rules made and orders issued thereunder which are contrary to the
provisions made in this Act are hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken under the
said Acts or rules shall be deemed to have been done or taken under this Act,
as if this Act, was in force on the date on which such thing or action was
done or taken.

English version of the Act to prevail in case of any difference between English and
Hindi versions.- In case of any difference between the English and the Hindi
versions of any of the provisions under this Act, the English version will prevail.
ANJANI KUMAR SINGH,
Secretary.
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